
 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFAR SHARIEF): I would like to 
humbly submit to the House that the 
sanctity and secrecy of the Budget is fully 
maintained. It is only imagination and 
speculation in some sections of the Press 
based on assumptions and presumptions. 
Nowhere the proposals or the figures m 
quoted tally. This issue has already been 
raised in the other House this morning. 
Since the Budget is already presented as 
Shri Advani has made out, if you see the 
proposals, nowhere they tally with what 
appeared in 'the Press. I am quite sure if 
you go through it 'again and compare it 
with the figures appearing in the Press, 
you will find that Nowhere it tallies. With 
this state-nt, I would like to seek your 
permission to lay it on the Table. 

SHRI LAL K. ADVANI: So far as 
laying is concerned, it is his right and 
you will permit him; I have no objection. 
But my point is that in this particular 
case, there has been leakage and I have 
identified • •. 

MR. DEPUTY CHAIRMAN: I think... 
SHRI LAL K. ADVANI: My point h 

that in the past, all the Chairman 

and the Presiding Officers have tak«» 
such matters seriously. 

MR. DEPUTY CHAIRMAN: I think 
the hon. Members know that newspapers 
do make some guessw and speculations 
and if sometimes... 

SHRI LAL K. ADVANI: You have 
hot gone through it; you    Be©   and 
compare. 

MR. DEPUTY CHAIRMAN: And if 
sometimes the guesses are very close to 
the proposals. It cannot b« presumed that 
there is a leakage. But if the hon. 
Members feel that there is any such thing, 
let them make a proper request in the 
proper form and we can consider. 

THE BUDGET    (RAILWAYS) 1982-
83 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFAR SHARIEF): Sir, I beg to lay 
on the Table a statement (in English and 
Hindi) of the estimated receipts and 
expenditure of the Government of India 
for the year 1982-83, in respect of Rail-
ways. 

CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Reported Widespread Communal 
Violence in Pone and Shoilapur in 
Maharashtra since 14th February,    

1983— Contd. 
MR., DEPUTY CHAIRMAN: Now 

we take up Calling Attention. Shri Syed 
Shahabuddin. You put your questions  
now. 

SHRI SYED SHAHABUDDIN: I will 
put only questions. I want to know 
whether after the anti-Azaan campaign, a 
number of Mafawalles or Imams or 
Moazzins requested the police for 
licences for playing of loudspeakers. Is it 
a fact that all those applications were 
summarily rejected? 
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[Shri Syed Shahabuddin] 
My next question is, at the Peace 

Committee meeting held on the 16th 
February by the Maharashtra Chief 
Minister the General Secretary of the 
Maharashtra State Janata Party, Bhai 
Vaidya, was nearly assaulted by some 
people who were participating in that 
meeting. I would like to know who those 
people were and whether they belonged 
to any political party of any semi-
political group. Sir, I want to know 
whether the Chief Minister actually said 
that there is a foreign hand behind these 
disturbances. If so, I would like to know 
what his reasons are for this statement^ I 
would like to know whether the 
Government will order a full probe, a full 
judicial enquiry into all the circumstances 
starting from the beginning of January 
which led to the creation of communal 
tension, finally endftig with the 
processions at the end of the Jan-Jagaran 
fortnight. I would like to know the names 
of the prominent persons who have been 
taken into custody under the National 
Security Act. I believe the Minister said 
the number was 19. I would like to know 
the names of those persons... 

MR. DEPUTY CHAIRMAN: He oan 
lay it o*i the Table; he cannot read the 
whole list. 

SHRI SYED SHAHABUDDIN: I 
would like to know their names an& if 
they have any political background. I 
would like to know whether the 
Government is prepared to ban such 
organisations which incite communal 
propaganda, like Patit Pavan Samiti or 
other organisations which have been 
named here. 

And finally, Sir, I wrote a letter to the 
hon. Home Minister on February 5 based 
on information received by me that 
situation is getting serious and he should 
kindly take immediate action. And I had 
requested that he must stand up and pub-
licly denounces this Patit Pavan Samiti's 
demand for a ban on Azaan. 

I would like to know what action has 
been taken by the hon. Minister after he 
received my letter, apart from 
acknowledging it nearly 12 days later. 

SHRI P. VENKATASUBBAIAH: Sir, 
I will first deal with the letter which has 
been written by the hon. Member to our 
Home Minister, immediately after the 
receipt of the letter, we conveyed to the 
Maharashtra Government to take appro-
priate action in the matter. About the 
Azaan, I have already made it clear while 
answering a supplementary put by... 

MR. DEPUTY CHAIRMAN: What 
has happened to that letter? He wants to 
know this. 

SHRI P. VENKATASUBBAIAH: I 
am coming to that. I am only referring to 
what action has been taken and what is 
the real state of affairs. 

The hon. Member has mentioned about 
the demand for batoing of Azaan, which 
is being done through loudspeakers. I 
have already quoted. I have already said 
in my previous explanation, about this 
Azaan thing. Sir, the position is this. At 
Pune, on 4-2-82, a threat was held out 
that if Azaan made on the loudspeakers 
on the mosques was not discontinued 
forth with, the Shiv Sena would stage 
dharna in front of the mosques. 
Eventually, the threat was not carried out. 
No threat was made by the Patit Pawan 
organisation. The person behind this 
proposed agitation, the Shiv Sena leader, 
Nandu Ghate, was subsequently detained 
under the National Security Act This is 
the background. 

Now, the position in regard t« granting 
of licences for the use of loudspeakers is 
that, at present, licences are granted for 
the use of loudspeakers from 7 AM to 11 
P.M. Some Muslims had approached the 
Commissioner of Police, Pune, to grant 
licences from 5 AM to 11 PM, which was 
not acceded to by the Commissioner of 
Police. As a symbolio 

259       Calling Attention        [RAJYA SABHA]    to a matter of urgent    260 
Public Importance 



261 Calling Attention        [ 23 FEB. 1982 ]    to a matter of urgent      262 
Public Importance 

protest, the licencees returned the licences 
to the Commissioner. This was only 
symbolic because, the use of 
loudspeakers for Azaan was being 
continued from 7 AM to 11 PM and in 
regard to advancing time from 7 AM to 5 
AM no restriction has been put. It was 
only said that Azaan should be started 
without using loudspeakers from 5 AM to 
7 AM and from 7 AM to 11 PM, loud-
speakers can be used. It was not that any 
licence which had been given was 
withdrawn or that any action has been 
taken. It was only a symbolic thing. As I 
have mentioned to the hon. House, as a 
symbolic protest, they have returned these 
licences. But this was not put into action. 
Azaan was being continued from 7 AM to 
11 PM and the Police did not interfere 
with it and no action has been taken 
against them. 

There are certain other things which 
have been mentioned by my hon. friend, 
Shri Shahabuddin. He has written a letter 
and I have already said what action has 
been taken in regard to it. Then, he 
mentioned that there are a large number 
of organisations. He quoted a number of 
them. He asked, who are behind this and 
what is their main motive? I have already 
explained about this. There are many 
organisations. With the intention of doing 
something to damage unity, some 
communal elements enter into these 
organisations and they would like to 
exploit the situation. We have given 
guidelines to the State Governments. This 
is a very long thing. Guidelines are issued 
from time to time t0 various State 
Governments to keep a watch over these 
matters. This is a long list of guidelines, 
which have been given to the various 
State Governments. As I said, the 
Government is neither complacent nor 
that it is taking this to a leisurely fashion. 
All possible steps are being taken. 
Another point which I would like to 
mention is this.     This incident took 

place on 26th January. Consequent on 
that four goondas were arrested under the 
National Security Act, 

The ihon. Member has mentioned 
about the fall out of Meenakshi-puram. 
Here also the Government is keenly 
watching the activities of some of these 
people. We have also brought it to the 
notice of the various State Governments 
and asked them -,o be vigilant in this 
respect. 

The other thing is about the Janata 
Party member having been assaulted in a 
meeting, I do not have any information 
with me at the moment and I will find out 
what has exactly happened in this case. 
About some sjtatement, he has also 
mentioned that there is a foreign hand in 
it. I do not know whether the Chief 
Minister has made such a statement. If 
there is any such statement, I will enquire  
about it. 

About the judicial inquiry and the 
names of prominent members who are 
being involved in this organisation I have 
to get information from the respective 
State Governments. About the ban of 
communal organisation^ I have already 
intimated to the House and time and 
again we have said that banning of 
communal organisations will, not solve 
the problem. That is not ihe way. The 
only way is to mobolise all the secular 
forces in the country and we have to take 
not only administrative but mobilise 
public opinion to maintain communal 
harmony in thia country. 

SHBI     B.      D.      KHOBRAGADE 
(Maharashtra): Mr. Deputy Chairman, 
Sir, it is rather unfortunate that 
communal disturbances have again 
erupted ia Puna and other cities of 
Maharashtra. Ejver since conversions in 
Me-enakshipuram there have been » 
continuous efforts to malign the minority 
community in this couhtry, Continuous 
propaganda hag been carried out to the 
effect that the conversions in 
Meenakshipuram were 



 

[Shri B. D. Khobragade.] made with the 
help of foreign money. Even now 
allegation has been made in this House, 
but it is etrange that no evidence is forth-
coming. Mr. Shahabuddin has suggested 
that all foreign donations ehould be 
banned, that there should be a common 
law. We welcome it, but there should not 
be any kind of misunderstanding on that 
account and no minority community 
should be maligned. If the Government 
has any evidence, it should be published. 
Otherwise, the Government should, in 
unequivocal terms come eut with the 
statement that no foreign money is coming 
in this country and no foreign money is 
playing part in conversions. Allegations 
were made that there are so many other 
organisations which are receiving foreign 
money. Allegation^ and counter 
allegations will always be there, but the 
whole national atmosphere is vitiated on 
this account. Therefore, it is the respon-
sibility of the Government to take the 
Country into confidence and make the 
position clear in this respect. We have to 
create communal barmony in this 
coiAitry. We have always to realise and 
remember that this country consists of 
many religions and until and unless there 
is religious and communal harmony, We 
cannot have national integration. From 
that point of view the problem ef 
communal harmony is to be looked   into. 

Now, so far as the Pune incident is 
concerned, the atmosphere in Pune was 
known to the authorities well in advance. 
The relations between the two 
communities were not normal and there 
were indications that some sort of trouble 
was likely to aiise. For some reason or 
other the minority ^community in Pune 
was being harassed. This may be on tht 
reasoh of Azaan or may be for some 
other reason. Slogans were written on the 
walls; Masjid ioro, Mandir banao. The 
Government ehould have known that 
there was every possibility    of trouble   
if     the 

Vishwa Hindu Parishad_or tne Janata 
Jagran Morcha was allowed to take out     
the     procession.       Ultimately, the     
Maharashtra     Govern-3  P.M. rr.cnt  has  
banned  the      processions    of Janta      
Jagran-Why was this step not taken by the 
Government  earlier? Had the    Gov-
ernment taken  this      step     earlier, 
there would  have  been  no      communal 
disturbance. 

Secondly, why was this procession 
allowed to pass through the Muslim 
locality? Thirdly, why was some part of 
the procession allowed to go towards the 
Irani hotels and burn these hotels? 

Now, Sir, the question has been 
raised regarding banning of loud 
speakers. I would like to say that 
there should be a uniform law or a 
uniform policy in this regard. Every 
morning at 4 or 5 o'clock in every 
Hindu temple we find some sort of 
bhajan kirtan or something going on 
If you allow one community to use. 
loudspeakers, then naturally the 
other religious communities would 
also ask for similar permission. In 
this respect, I only want to quote 
one instance. In many Government 
offices in Maharashtra, Ganesh festi 
val is celebrated. There is no harm 
if people celebrate the Ganesh festival- 
But why should they be allowed te 
have the idol of Ganesh in Govern 
ment offices? Why should they be 
allowed to celebrate the festival in 
Government offices?      Supposing 
tomorrow Sikh people come and say that 
they want to have "Guru Grahth Path" or 
a Sikh festival in the Government offices 
will you allow that ? If the Buddhists to-
morrow come and say they want to have 
the Buddhist festival celebrated in the 
Government offices, will you allow that? 
You allow this thing somewhere and then 
when the other religious communities ask 
for the same, you prohibit them. The 
same thing has happened in the case of 
use of loudspeakers. The Hindu^ started 
it. Then all other religious communities 
have asked for the same permission. You 
cannot stop them. 
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SHRI P. VENKATASUBBAIAH: Sir, the 
lion. Member has put certaia hypothetical 
questions What I have submitted earlier was 
that some matters were brought to the notice of 
thi3 House, that certain incident* happened and 
certain organisation* behaved in such a manner 
as to incite communal violence and go en, 
These are the mattera which are t* be inquired 
into. That I have menw tioned already. He hag 
mentioned about having Ganesh idols in Gov-
ernment offices. Whatever it is. Sir, we have 
clearly given in our guidelines that this is a 
secular country where everybody hag got the 
right to worship in the manner that is possible, 
but as long as it does lot ge against the secular 
character of the country. Secularism doeg not 
meaa no religion at all. It is only to give respect 
to all the religions, and we have got that great 
privilege. We are proud that in our country 
people professing different faiths and religions 
are there and we are maintaining a communal 
harmony whicK no other country can' be proud 
of. That ig our rich heritage. But these are the 
ugly symptoms of a situation, where certain 
disturbances are taking place. In some places 
they are taking place very often. That is why we 
said that communally prong area* have to be    
identified    and   person* 
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[SHRI P.  VENKATASUBBAIAH] who 
indulge in such things have to be noted 
and that the    Press   must also     have     
rapport   so   that   any writings in the 
presa may not incite violence. There have   
been    detailed guidelines and the 
Maharashtra Chief Minister will naturally 
be    in    possession  of all the facts  and 
figures. Even then, we have constant 
dialogue with them and    we    see    that    
the sentiments of all the religious minori-
ties and other people are    respected. Sir, 
by whatever   we say here, we should not 
create a situation where we  aggravate  the 
confrontation between one community 
and the other. There should be "o baseless 
charges as otherwise it will complicate    
the problems and    create    further    pro-
blems. Our aim should be to strengthen 
and mobilise secular forces and see  that 
wherever communal  forcesj are there, 
with all our united effort we must see that 
they are contained, they  are eradicated     
and good  and congenial atmosphere f°r    
communal harmony is established. 
Whatever my hon. friend,    Shri   
Khobragade,    has stated on the floor of 
thg House will be  taken note  of  and  
conveyed    to the    Maharashtra      
Government    for their comments and 
whatever necessary action they have taken 
in    the context of these     things has    
been explained.     What    steps    the    
local administration     has   taken    in    
the prevailing situation  cannot be  gtated 
on1 the floor of the House. Under the 
prevailing circumstances, according to the  
exigencies   of  the  situation   prevailing  
there,  they must have taken proper  and  
corrective    steps to    see that these 
matters are    not    further aggravated. 

On the January incident I have given a 
detailed report. In January a procession was 
taken, some slogans were raised, some 
people were arrested any some were taken 
under th„ National Security Act and from 
26th Janutry till 14th February this 
procession was organised bv the Vishwa 
Hindu Parishad. Subsequently it ended in a 
public meeting but ther« was     n0 incident 
of that    > 

sort. The situation waa peaceful and there 
waa no inkling of communal disturbances 
taking place. All the anticipatory things 
have been takea care of by the 
administration, but when such things did 
happen really we have to take all possible 
actions to see that such things do not 
occur. We have already given a long list 
of guidelines to the State Government. 
Apart from all that, we want to put down 
all these elements, wherever they are, for 
the safety, integrity and sovereignty of 
thi8 country which is dear t0 everyone of 
ua, to all concerned, and we have only to 
promote such feelings and not make any 
statement to aggravate the situation. 

SHRI B.  D. KHOBRAGADE:     My 
question regarding the Maratha Mah* 
Sangh and their agitation regarding 
propaganda... 

{Interruptions) 

MR.  DEPUTY     CHAIRMAN:      He . 
said he will pass on that information. 

SHRI P. VENKATASUBBAIAH: I 
said all the things. 

SHRI B. D. KHOBRAGADE: .. . 
dealing with reservation for Scheduled 
Castes... 

MR. DEPUTY CHAIRMAN; That is a 
different matter. 

SHRI RAJENDRA SINGH 
ISHWAR SINGH (Madhya Pradesh): Sir, 
the Government has to be congratulated 
for having contained with efficiency the 
disturbances in Pune and the surrounding 
areas. There are anti-sociai and communal 
elements that appear to have discredited 
the Government, j am in agreement with 
Mr. Shahabuddin that people have the 
liberty t» practise religion, but I would 
not support him On the question of using 
loudspeakers at a time when it causes a 
great amount of discomfort to persons 
living- in those areas. We have the rules 
that loudspeakers are not to be csed 
before 7 A.M. and after 11 P.M. and one 
would expect     that 
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they would be enforced by the Gov-
ernment. Sir, it is unfortunate that an hon. 
Member tried to make political capital 
out QJ a gituation like this when he 
brought a reference to Mr. Antulay, 
which, I felt, waa uncalled for. These 
kinds of political antics mislead the 
people and are responsible for causing a 
lot of mischief when they appear in the 
press. 

Sir, we have seen in the course of the 
last eighteen month3 a series of 
communal disturbances . spreading over 
varioua part3 of the country. Keeping that 
in view, may i suggest to the Government 
that a special legislation1 to deal with 
offences aris-ing out of communal riots 
and communal disharmony may be con-
templated by which enhanced 
punishments are given to the offendera 
and larger action i3 taken under the 
preventive acts? A question was asked; 
What was the police doing when these 
disturbances were going on? I would only 
venture to say that whenever the police 
goes into action invariably there ig a 
demand by my friends from th^ other side 
f°r a judicial inquiry. If such demands are 
less and the police is not criticized, no 
matter what they do when they swing into 
action', maybe the police morale becomes 
one of a better standard and we may find 
them taking action that we expect them to 
take. 

SHRi P- VENKATASUBBAIAH: Sir, 
I think the hon. Member for having given 
valuable suggestions. One point he has 
made is about a special legislation. Sir, 
the suggestion has been taken1. 
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SHRI P. VENKATASUBBAIAH: Sir, 
Mr. Bagaitkar has made a point which I 
have already answered elaborately, about 
permission "and other things. He has put 
gome questions and has also answered 
them himself because he ha3 said that 
there were three Irani hotels but only two 
were burnt and one wag not burnt and so 
it cannot be taken as a communal thing. 
All these matters are there. He has 
answered some of his own questions. So I 
need not answer them. He knowB all these 
matters. There are anti-social elements 
who take advantage of it; there are 
fanatics who take advantage of it; there 
are politicians who would like to make 
political capital out of it. The sum total or 
the cumulative effect of all this is that 
undesirable elements in public life create 
all sortg of trouble. We have t0 distinguish 
the good from the Dad> the g°0(i from tne 
"evil and we have *o see whether any 
antisocial elements are taking advantage 
of it. 77e cannot just in one    breath 

say that everybody is communaliit or 
everybody ia secular. So these are the 
matters which the State Government' i3 
looking into very carefully. I would c^ly 
request the hon. Member, Mr. Bagaitkar 
that if he has got any more information, 
he may give it to TOQ go that I can pass it 
on to the Maharashtra Govrenment and 
they can go into the matter. 

 

SHRI P. VENKATASUBBAIAH: Sir, 
about banning of loudspeakers, this is a 
matter on which there must be a consensus 
arrived at from all " religious parties. It is 
not as though the Government can take 
unilateral action. Tnat was a thihg which was 
in vogue for so many years. We cannot 
take unilateral action. Other- 
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wise the Government will be blamed for 
taking away the religious right of the 
individual. So these are the matters, if the 
Opposition has got any -concrete 
suggestiona to make, the Government will 
certainly go into them. 

SHRI NAGESHWAR PRASAD 
SHAHI; So tbe Government is helpless 
to stop the communalists? 

MR. DEPUTY CHAIRMAN; Mr. 
Yogendra Sharma. 
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SHRI P. VENKATASUBBAIAHt Sir, 

my friend is a very senior Member. He 
spoke with emotion. Hi* dedication to the 
cause of communal harmony is beyond 
aSay doubt. We all appreciate what he haa 
said. I have already said that in addition to 
sending circulars, the Prime Minister has 
revived the National Integration Council. 
A separate sub-commi-tee has been 
formed for communal harmony and 
several groups and political parties are 
represented there, it i3 not as though the 
Goverm-ment is sitting without doing any-
thing. In our midst we have several' saints. 
Kabir preacher communal harmony. We 
all participate is. Muslim festivals as if 
they are our own festivals. It i3 all for the 
sake of communal harmony because it is 
communal harmony that keeps this 
country intect ahd together. I entirely 
agree with what he has said. The school 
curriculum must be so changed as to 
impart secular educa-tion to our students 
who are the future citizens of our country. 
So far as the officers are concerned, a code 
of conduct has been evolved with regard 
to their behaviour in relation to communal 
organisational. We have done many 
things. We have to activisg them and we 
have to cooperate one another to create an 
atmosphere of communal harmony in this 
country. 

REFERENCE   TO     THE     DEMAND 
FOR    REVISION OF   PAY-SCALES 

OF DELHI TEACHERS 
MR. DEPUTY CHAIRMAN: Now 

Special Mentions. Shri Satya Pal Malik. 

 


